‘ox]

(2) a copy eacn of the following

pupers under sub-section (2)

' of section 16 of the Tariff
\ Commission Act, 1881:—

(i) Report (1863) of the 'Tariff
Commission on the continu-
ance of protection to the
Safety Match Industry.

(ii) Government Resolution No.
16(1)-Tar/64, dated the
14th Seplember, 1963.

(iii) Statement explaining the
reasons why a copy each
of the documents at (i) and
(il) above could not be laid
on the Table within the
period prescribed in the said
sub-section.

[Placed in Library, See No. LT-
6081/65].

—

1288 hrs
-—
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Namayan Sinha): With your permis-
sion, Sir, I rise to annaunce that Gov-
ernment Business in this House for
the week, commencing 8th November,
1965, will consist of:—

(1) Consideration and passing
of;—

The Railways (Employment of

Memberg of the Armed
Forces) Bill, 1868.
The Industrial Disputes (Am-

endment) Bill, 1965, a5 pas-
sed by Rajya Sabha.

The Taxation Laws (Amend-
ment and Miscellaneous
Provisions) Bill, 1965.

(2) Discussing and voting on the
supplementary demands for

Grants (General) fbr 1963
88.
{3) Consideration and passing

‘The Metal Corporation of
India (Acquisition of Un~
dertaking) Bill, 1965,

1607 (Ai) LSD—D3.

B.OH. KARTIKA 14, 1887 (SAKA)

B.O.H. 0
The Delhi Secondary Bduea-
tion Bill, 1965,

{4) Further discussion on the
Report of the Backward
Classes Commission at 8 pm.
on Monday, the 8th Novem-
ber, 1965.

(5) Discussion on the payment
and water-supplies under the
Indus Waters Treaty, 1960 om
a motion to be moved by the
Minister of Irrigation &
Power on Wednesday, the
10th November, 1965 after
disposal of questions.

Shri 8. M. Banerjee (Kanpur): Yom
are aware, Sir, that many calling at-
tention notices  and adjournment
motiong on scarcity and famine com-
ditions in many parts of the country
were given. A motion has also been
tabled In the matter. So, I request
you to direct the Minister of Parlia-
mentary Aflairs to allot some time to
discuss this issue.

Secondly, I read with great sur-
prised in today's newspapers that an

agreement hus been reached re-
garding the supply of American
wheat through PL 480. I know, Sir,

that the people al] over the country
are very sgitated about this PL 480.
1 cannot imagine that at this hour,
when America is supplying Sabre jets
and Patton tankg to Pakistan....

Mr. Speaker; At this moment whea
the business for the next week s an-
nounced, if there are motions pending
or certain reports..,.

Shri 8., M. Banerjee: No motion is
pending. 1 am only demanding a dis-
cussion.

Mr. Speaker: He should give a re-
gular notice if he wants discussion.

Bhri 8 M. Banerjee: Under the
motion which 1 have given for dis-
cussion of foodgrain prices, this thing
does come.

Mr, Bpeaker; Then he should ask
whether that motion would be taken
up next weak or not.
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Shri §. M. Banerjee: I do not know
why there are certain hon. Members
like Shri Masani who are allergic to
it

Mr. Speaker: Shri Masani has no-
thing (o do with it

Shri S. M. Banerjee:
hear me.

Sir, kindly

Mr. Speaker: It is not relevant.

Shri 8. M. Banerjee:
dsbed,

Mr. Speaker: I have interfered and,
therefore, if anybody cam be allergic
it is the Chair and not any other hon.
Member. No question comes of Shri
Masani here, (Interruptions).

Bhri 8. M. Banerjee: Is America
hig fatherland that every time he
says like that?

I have not

Mr. Bpeaker: Does he want to put
any question?

Bhri 8, M. Banerjee: Sir, it is my
earnest desire that we should discuss
this matter of PL 480, We do not
want wheat. They are supplying
Sabre jets and patton tanks to Pakis-
tan. We do not want the rotten wheat,
‘We want 10 discuss this matter,

ft g e vEw  (3AW)
arawt arx g s fags xwe duw
F ot R WA ES O dwA §
Cippici ol il I

Mr. Spcaker: About PL 480. I am
lold by my office that there is a re-
gular resolution moved by Shri H. N.
Mukerjee which has got the top pri-
ority in the ballot and it is going to
be discussed next time,

Wt gvM wR weI : g

g HY AT ¥ OF ¢ qg HTETEA
frar wr fis ag dvfr wag & fag
TiAaky I wifate wy 7 fafwe
® wRAjdor fridas Ay g &
AT g § fo % aw ag e fadaw
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F AW ? gy aga I€AE | TEw
wagli %1 aga §9 agfaad fuw adr

Shri Hem Barua (Gauhati): Sir,
the hon. Minister for Parliamentary
Affairs looks more charming after his

visit to the Soviety Russia. In this
connection, may we know......

Mr. Speaker: It is only the eye that
beholds that that can tell....

Shri Hem Barua: May I know if
the hon. Minister i3 going to make &
statement, oh his visit to the Soviet
Rugsia, during the next week.

Shri Harish Chandra Mathur
(Jalore): Mr. Speaker, Sir, it has
been your decision, endorsed by this
House, that every week we will have
a  No-day-yet-named-motion discus-
sion. Therefore, when the hon. Min=
ister of Parliamentary Affairs an-
nounces business for a week he must
in pursuance of that decigion include
at least one of the No-day-yet-named.-
motions. You are aware that on the
4th there was a sub-committee meet-
ing which had gelected about half-a-
dozen No-day-yet-named-motiona,
and I think it is for the hon. Minister
to find room for one of them during
this week. He has not done go

st wo wo wwi (wwAT) - WA
az wrvTeA foar ar ow g2 § fred
a aoe dww | f o @ 3 -
frfon & o aga & wmr @l d
A1 w9 AwaT g qr g GAfrator
Y, TW T AEW ¥ ATWAT | I@ F am
ofeee quefl €1 fodid ot oo 0
OF e & whw g %1 arar § ) afer
w¥l @ Tga 1w (A fen
mar ¢ 1 & wrgan § f vw fawg T W
Tg@ st A gy
Shri Hari Vishnu Kamath (Hos
hangabad): Mr. Speaker .may I, Sir,

invite your attention to Bulletin
Pary 11 dated 2dnd October, 1965 sed-
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ting out the business for this gession.
It Tncludes legislative business, finan-
cial business and other business. But,
Sir, nowhere do I fing listed for dis-
sussion the Fourth Plan yhich will
cammence on lst April, 1966, Ip the
mext session it will be impossible to
have a discussion opn the Fourth
Plan. Therefore, it is imperative that
the House discusses the Fourth Plan
in this session Secondly, in the
last session, if my memory does not
betray me, you were pleased (o as-
sure the House that you would in-
quire into the matter as to why it
took as many as six days for a com-
munication from the Delhi District
Jail—District Jai] or Central Jail | do
not exactly know—to the Lok Sabha
Secretariat, both in Delhi. 1 do not
know what has happened to that in-
quiry. If the inquiry has been made,
the House may be told about the out-
come of that inguiry.

Thirdly, the experience gained of
the new timingy that were introduc-
ed by you, with the consent of the
House ,of the Lok Sabha gitting were
found to be very satisfactory and
salutary. I do not know whether the
House would be agreeable to conti-
nue the same timing, (Interrup-
tions). Well, well, if you do not
want it, well and good.

Then | would like to know whether
the Govermment have decided to put
through in this seszion all the Bills
listed for this session.

Lastly, 1 am reluctant o raise one
point but I think in the larger in-
terests of the House I should raise it
for your consideration. I am given
to understand that a notice has been
imsusd to the Secretary of the Lok
Sabha by the Supreme Court in res-
pect of a special leave to appeal peti-
tion by an hon. Member of this House
in that court 1 am sure my hon.
colleagues on both sides of the Hou<~
woulq like to know what the position
js at the moment and whether you
have taken a decision on whether a
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return will be flled in that court or
not.

Dr. L. M. Singhvl (Jodhpur): The
House would like to know whether
it is the intention of the Govern-
ment to initiate a discussion on the
situation arising from persistent vio-
lations of the ceasefire by Pakistan
and the situation arising from various
steps sought to be taken by the
United Nations for implementing the
Security Council Resolution. The
Prime Minister is making a statement
this afternoon. We would like to
know whether it s the intention of
the Government specifically to pro-
vide for such discussion during this
session.

Secondly, | think most v my hon
colleagues here feel that the time
allotted for the discussion on the water
supply payment under the Indus
‘Water Treaty Agreement is extreme-
ly meagre. The time allotted iy only
four hours. I would plead with you
that the time allotted should be In-
creased,

ot swrfre ool (faoete)
wrow) s Zrm fe Aey & few
wufgawa #1 fawfer 3 s awr afa-
arm & werfa 3 ft Sw ¥ @
war a1 f§ feq-fes fare ami ow

@ g7 & wirmm & feare fenr

amenr | Sw # 0% weew faaw Aifa

W ot | wfEw wifE g ey

qifiar ¥ guTer q9d ww g ow fog

ag wwi 79 qug vafna g1 o€ | w7 FWT

gram T & o fr ow am o

w9f 7 1 7 AN TRy w=w B

Afe wa ¥9 T wefta gt T b fr

qg ¥ 519 97 A4 gw A wewAr AN

w3, e N qr os@d &
ofas 7u wiwe g @ &1 wafEl

¥ ey oag ., .

R wgR e fue T AT a%T
LU R RN e R
& fr g7 wgew & ot omm
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ot sermitc qrent - ot wEd &
LU AF SRR E AR Rl A X o
77 § fe fe fag & g1 a1 #1 g
|

wSw g W e w1 g
g
sft s @ A wETaE g
f& a7 madie & o wqw fafaex
ot g0 Hro FrTAT AR wiky 97 F
9@ safwrdi & dag & fawdr wfeqws
#1 garfer o f2w A & ofedw
*1 ama 741 o gw qg Ty § v faw
Ay § ofeds gy v & g w7
e & gw wgy & i ww wfa-
&a7 7 fazw Afs ox wawg agq «
qAT

ot awae feg  (Fomm) O
Tiqe g & e gait eifaaried
gird & fafreet argn gt gl
H AR WOA AW & i & A oA
q T § 1 Wy ag qA T e
¢ e ded ¥l &1 F1 7w § W
faasr aeq® 28 ¥ 1 ¥ |19
t, Ia% w9 ¥ w7 g 9 ¥ oww
famr AT )

wew WEWW 0 AWd W g
SgET qaTE o

ot qumare oy zad amw g & fr
o qAT § W ¥ FH IAH ATH &7 AET
i arfgh 1 a8 afaamied iy &
faars § fF g7 B 1 g aF o
gt qFRI & Ji & A ave o

st wy ferdr (7)) @ T AR
& wagd o=y A femg qar 9 f
¥ 1953 ¥ oA a0 F ITET AR
18 TR, 1965 &1 301 | AfwA ol
mE IR gEA g s & vk
t
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W WE a1 %)
a1 &t sy e 23y ek

ot 7g favd : § e ;
f Qur wit gun 7 il

VR TR g qew A
m“mﬁwwmmm
9 a7 fie wrg g gfsT 2 3

' ﬂ!‘!ﬁﬂ:mﬁ'ﬁm&w
1

! TwdAw qmw (aroaE)
wEd TR JOAT HURIC W AT
g | e 3™ W Rl
agi % qwmeT # & | W awe
maeFRE

WTIH WERE : O WY #5 oy |

=it oy formtr : gl qa g 2 e
10 arfta ¥ I g qferst § saElt
I EFfrsudgaraam § g q
Qrafm & stw & at &

WM WEAY ;. IW €T JaTE qAT
gy g X A |

ot wy fa® : W A0 @ oA
g7 difaq | If ag wriart & arafa
¢ xw fog w7 @ § 1 e 3R =fer
w1 71 § o 7 < & wrf avw
& ot 7 xw wEw W & 1 @ @ saferat
& Tl F AT H agI A AT AT L

s wEEY g & ard ¥ fafaee
ST Qe W £ % =1 3 )

o wy ferrdr AT e difag
qg wrtarE Hart § § 1 A A @ e
®Y ¥ TaTAT AT AEAT § Tg WIT woA_T
a1
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WEw SR AAY §OE §
war w1 o am wpht § 0. e
art @t

ot AT (voe) & A
ol gF ¥ gaew ¥ (g Wl amw
X ot w2 ok § 99 & ww { Qe
s weare fen qr o' wew g
ot fagr er 1 & s e §
Fwdtwigraf mypaeda i
~fw tg =i ¥ awr aw o @ Al
o 7 e frr< o e nfigd 1 e
it aw ag arnfps fae ox o
s § o fad qR ag or A wm e
o o fawrz g @t

-
W v : & g o e et
§ % wiy i fre amft ot 7 wgr
wifag

weaw wghen - ag ara & § e
WY A {O ST @ AVE @ 6T
feer ®1 acs w7 §fww, fad
ar A1 1 ars s fag

Shri Ramga (Chittoor): 1 would
like to suggest that some time should
be given during the next week or
soon after for a discussion of the
drought conditions and the effects
thereof on the peasants, workers and
other people in large parts of the
sountry. All over India it has taken
place, more specially in the south-
Madras, Mysore, Maharashira, parts
of Madhya Pradesh and also Andhra.
The north-east monsoon has failed
and there js a great scarcity of food-
grains also. Declaration of a mora-
tworium, supply of credit, suspension of
collection of lang revenue— all these
things are needed. Therefore, we
would like the Government to consi-
der the advisability of allotting some
time for the discussion of this wery
important matter and also for the
@overnment to place before the House
what steps they are trying to per-
suade the States to take and them-
selves to take
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Shrimati Lakshmikanthamme
(Khammam): We are  passing
through wvery difficult umes and I

only request that we should avoid
any of the items on the Agenda which
might irritate our international rela-
tionship with major countries. This
House should not be made the forum.
The hon. Prime Minister can discuss
with the leaders of opposition parties.

Bhrli D. C. Sharma (Gurdaspur):
In the first place, the situation grising
from the Pakistanl aggression in the
border States of India, such as Pub-
jab, Rajasthan and others, should be
fully discussed op the floor of the
House because the people dp want &
categorical answer to some of the
questions that they put to us whem
we go amonget them.

Secondly, the foreign policy of alt
the countries is undzrnms reapprais-
al at this time and every day we read
about the revisionbf the foreign policy
this country or of that coumtry. 1
feel that the foreign policy of our
country should also be made the sub-
ject of discussion on the floor of this
House so that we know where we
stand in regard to those countries
who are gur friends, those who pre-
tend to be our friends and those who
are avowedly our enemies.

. My third point is that we must find
some time, whatever it be and when-
ever it be, during the session for the
discussion of the Backward Classes
Commission Report.

An hon. Member: That is pro-
videqd for.

Shri D. C. Sharma: More time
should be given for that. This is
a thing to which our atlention is
drawn when we go to our constitu-
encies.

Shrimati Yashoda Reddy (Kur-
nool): 1 am very glad that Profes-
sor Ranga drew thc attention of Gov-
ernment to drought conditions. 1
also want to request the Government
to give some time to discuss the
severe drought conditions existing in
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(Shrimati Yashoda Reddy]
almost all parts of our country. We
will be very much obliged if somme
time is given

Shri Nath Paj (Rejapur): 1 ghould
like to endorse the remarks made by
Shri Prakash Vir Shastri In the
past, there was no session when this
House was not called upon to discuss
internationsl affairs. Almost during
every sesmon there was the foreign
affairs debate. We do not want to go
to the other exireme of neglecting
foreign affaira There are some vital
changes in the foreign policy of this
country. We had put a self-imposed
restramd on ourselves. 1 think now
we should have an opportunity of dis-
cussing what those changes are. I
think some of them are desirable and
some of them are not so desirable.
The House should be given an oppor-
tumity of expreesing itself oa this. I
whould like to know whether the
Prime Minister or the Minister in-
charge of the Parliamentary Affairs is
really intending to give an opportu-
nity to us on this subject,

Mr. Speaker: Defore calling upon
the Minister to reply to all the queries
that have been made, I would like to
submit to the hon. Members that this
is an occasion only to make a sugges-
tion in a brief manner that such and
such an item of discussion might be
taken up. Tt should not be utilised as
an opportunity to make speeches and
give reasons to justify that demand.
This is no occasion for that. Second-
ly, once a particular item has been
suggested by one Member, it need not
be supported by others. If it has been
suggested by one Member, the Minis~
ter would reply to it

Then, Shri Madhu Limaye put it to
me that in the Question List of the
10th November, 1865, the first Ques-
tion listed there is such that it ought
to have been disallowed, This is not
for the Minister of Parliamentary
Affairs to answer. When that Ques=
tion is taken up, he can take excep-
tion to that and raise a point of order
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as to how that has been admitted or
why it has been admitted. That query
pertains to the Question List. It fa
not for the Minister of Parliamentary
Affairs to give an answer to that as
to why such a Question has been ad-
mitted. ~adill

So far as the timings of the Parlia-
ment are concerned, when the Parlia-
ment was to be summoned, I had con-
sidered whether to put it as 10 Am. to
4pm oor 1l am. to S pmM. 1 had
considered that. 1 had anticipated
that there would be no unanimity
about the timings which were adopt-
ed last time, Therefore, according to
the rules, I put down the timings
from 11 AM. to 5 pM, in the sum-
mons. Even now I have found that
all Members are not agreed on this.
So, the timings from 11 AM. to 5 P.0e.
would continue.

Shri Har{ Vishnu Kamath: What
about the Supreme Court case?

Mr. Speaker: I am looking into it.
I cannot answer it so soon

st weg aroqw fey . wew
qgreg, & qEy  sft weTwErT wmed
Faawm WM AE wife N w9
IR T I9 F1 wF 9 vl ot
wer fe wA whaw 9 feae gam
wfglr 1+ oft arq € TET A TH W
TEATE AR g IR T g A &
s frart Fwr & o YT wra qv
fe g7 ox fridz @ gt witfe oy
% arg afdeefa & gar a1 d gy
wx W owwe & T Eww A
wdft wpm g & Fer ot wefrn e
d INIAT T FE WAL | WX
WA 9 T A W7 ATH TG ATIHT
darg g w1 gaTe qr 1 qga dr
¥ wfr ok # 1 gw AT wrfener
"{ FE oF oM QS RI T
o ¥ ey oy
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oft ST AQE warw Fovr, forawt
wx off gware fag & W ard
g w3 5 Fawr am A fow
| AEACE AT IT T AT WA
& o fis qgd o T AT | AE -
g o e A aee &g a
o ag & g7 w1 A fawr W€
ag A Az T ¥vw Avwoar 1w
aw ¥ (ew farvaid g,

Shri Harish Chandra Mathur: Is It
a Government motion or a No-Date-
Yet-Named motion?

8hrl Surendranath Dwivedy (Ken-
drapara): The Minister wag not pre-
seny here yesterday. We demanded
«mat it should be a Government
motion. It is not a No-Date-Yet-
Named motion.

Mr. Speaker: It is a Government
motion that Is coming up. He was
referring to a different thing altoge-
ther,

off weq ATew Ty AY ¥
I A E AT AT )

waw WEEW ;9 O 6T §E
g ¥ % gw¥Fe oIy
T

oft & ooy fag 0 & dwwd
wrew Wl & A # wg @,
oy fA S e AT &
L

gTH AT & e § Ot qvm

g @ neidzwTENA 1 Saw fag
a2 & g fear mar g
Bhri A. N. Vidyalankar (Hoshiar-

pur): More time should be allotted.

wert wpww c f o §F w7
a1 xod o f v o owd dr

KARTIKA 14, 1887 (SAKA)

B.O.H. 614

ot weq wroraw feg o & v g
fie afw 92 & Targ g w2 e fear
WY, W ETIH W FqW EY |
oY AT & At # efa fafae
AT WA w g E 1 WY
godr Afeadorry 7 g ar e wm
! ax Hagtaw @ gdm faar
ATTAT | FW AW WIHi W T A%
wwr g & Wt A R e
LU A

#iwr POz & arodw & At &
wren fafreey s w1 @ Wit
TR g A § 1 T dfrmdemm
AEM AT AT K @ FA

oft gfc foeyy wow : oy
gy !

off @ aremw feg o WY
T St A T wE 1w W
g frafi 1 8w e aw & ant
q WA E T

I aw w7 oart i famw fare
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g ag ot wwarg & fenr &
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AEY & AT F A ey a1 wE Ted
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